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AFFIDAVIT,

In. Writ Petition No,

ahalad

Vv @ T S M

hae Union Of India & others. eceesasssss Raspondants.

~

I, Prahalad Chamira, age? ebm & 32

o

Ghuruhu, resident of Balbharia, Pergana, Tahslil, am?

™. 5 . () yi - LN 5 D . da - v
~istrict Gonda, 70 hereby solenbiy affirm an? state on

dle

Se

th as unler:

ck

That the Aeponen
. g’ o g Y SR, S o - VRN * £,
noted ease- Writ Petition an’ , as such, is fully

curwé%éan: with the facts depose? to hereunder.

M o da Lo mnatanta AP Fha Wt
That the contents of the Writ

Petlition have heén
‘J;V . 5 ¥ 5 y . 1 Z
rea’ over And explained tv the e onent who has

fully anderstood theu.

couvents of pemagraph*s of the U

-

2

4
WL

"Q"\ 00-2
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B Ry e
Y,

7eponent who has fully understoor Ghen.,

L) 1 1 i
3¢ * That the coantents of paragraph 1 to 19 zf
except the bracketet portions of the Writ

Petition are true to the own knowledge of % he

deponent an’ those of brackete? nortions are

2 o =
belive? to be true.

4o That the Annaxures 1 0 3 to the Writ Petition
are certifie” to be true copies of their
ogliginals.

q—

: il 5 e VTR

Dateds ILycknow, ;{gMV‘V,ﬂ
’S q/’ 3 1983- : : Deponert .
el -l icatilos

I the above namea ‘eponent, % verify that

the 0uﬁ§7rts of paragraph's 1 to 4 of this affidavit
X . %]

are t rue to the own kaowledge of the deponent . No

Paet of it in false am3d nothing materid has been

concealed, so help me God.

- N . vay e

Lucknows Dated R

. QM G
N / 3

[g 1, 1983. Deponent «

I identify the above name? Aeponent wio has
signe? before me . (
\ ~ ced
N, L
- Aetureale
Advocate 'sClerk. '
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Sclenaly affirme? before me on [S'[l—[z?fg

at 'ﬂ{__‘%:n./}}i. by Sr Pza»(«,ca} Unencd

the Aeponent who is i1Adentified by%

31’5.\ £.s Pd:ﬁ«o\k. & &\ Vs CQJQQ

TOTK W0 Sri

e

Avocate, High Court, Allahabad,

o T RN a4t Pl Al moasle e mi al - ?
X L have satisfle? mysslf by examining the 7

T@ponent that no understan’s the contents of this

affi7avit which have been rea’ over an? explaine?
by ne.

o200

&
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High Court, (Lucknow Bench)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT ALLAHABAD
g CIRCUIT BENCH, LUCKNOW.

ﬂ ,2:;

MJPNo. C&EE of 1990 (2) k{)’\
APPLICATION FOR DISMISSAL

Unim Of Illdja & Others ........'QQCOOQDQOUQ &pplicant‘

In
T.A.No.1128/8?:— (q /!

thalad Cmndm ®® 00 900000000 000 o0 OOOOOOOQQPetitimer.

Versus
Union of India & OtherSecececcccscccccsesss s OpPParties.,

dekokok ok
TO, ......
The Hon'ble Viece Chaimman and his companion members

of the aforesaid Tribumal.,
The humble application of the applicant most respect-

A fully showeth :=-
' 1. That the faets and circumstances of the case have
been set out in the accompanying affidavit,
2e That it is in the interest of justice that the
accordingly affidavit is brought on record.
3e That from the accompanying affidavit it is borre out

that no appointment letter was issued to the petitiom

er as the applicant was engaged as a substitute .

Y, That no legal claim Zecus to the applicant for the

P P ,)ﬂ{ post of Extra Department Delivery Agent, Balbharia
sl | for which Shri Navin Gupta was selected and he has
.\;}‘ L _
X been working on the said post since 27-1-83.
Shol=
gl , {‘;,} 140

-¢ PRAYER ¢~

Wherefore it is most respectfully prayed that this
Hon'ble Tribunal be kind enough to dismiss the petition
filed by Shri Prahlad Chandra with cost as the same is
not tenable and is liable to be dismissed.

Y G

(DR.DINESH CHANDRA)

COUNSEL FOR RESPONDENT.
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IN THE CENTRAL AIMINISTRATIVE TRIBUNAL AT ALLAHABAD
CIRCUIT BENCH, LUCKNOW

0{ Vi
. 9
AFFIDAVIT
o 17 IM.
DISTT, COURH,
T.A. No.1128/87(T) s

thlad Chandm .000000000000...0..0..'.0.Petitimer
Vs
Union of India & Othe YSeeescecccessosssess RESPONdEnts

Aok ek
I, R.S.Singh, aged about 48 years, son of Shri Faj
Bahadur Singh do hereby solemnly affim and state as unde rj -
Te That vide wmwder dated 27-2-1990, this Hon'ble Tribunal
had directed that the Respondents 1 to 3 will file a copy
L - o of the applicants appointment letter.
2% That the applicant was engaged as a substitute of

Shri Vishnu Dutt, Extra Department Delivery Agent on his

risk and responsibility, who had been relieved for treining.
3e That the applicant took over charge of E'.D.D.L.,
Balbhadra on 26-7-1982.

Yo That it is denied that the applicant was selected

out of several candidates and took over charge on 26-7-1932.
5% That no appointment letter was issued to the

applicant appointing him on the post of E..D.E’.A.,Balbhadra

Post Office. He was merely a substitute of Shri Vishnu Dutt

\, -who had gone on training.
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VERIFICATICN

K

I, the above named deponent do hereby verify that the e

contents of paras - of this affidavit
<« &

are true to my personal knowledge and those of pares | &5

are believed by me toc be true based on records and as per

legal advise of my counsel, That nothing material facts

has been concealed and no part of it is false, so help me

Signed and verified this the |  day of ©®

God,

o 1990 within the court compound at Lucknow.

,ﬁﬁs /L / o
Lucknow, L o s
) *‘P L Lot

J
Y
“A

Deted; ! \ \Q\ N Deponent,

]

I identify the deponent who signed

)Lt

z e S 2 »‘ Advocate.

before me,
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iu we Hom'ble High Court of Judicsiuye at Allehsbad,
r+ (Lucknow Bemch), Lucknow, |

* Writ Petition No.%---é’ 1983

*préled Chadra, - -~ Ppetitiomer,
' Ne,

= " Union of Indie, througn Post Masver Genl,
Lucknow UP 3 othersg. s © Upposite Parties,

Application for Stgy
aud graut interim relief,

~e=s=s=0=0=0" 0=e-s-e=0-0-0=0¢
| ' For the feets =nd resspils &ssigned in the
1 sccomp aying affidavit end imclusive writ petition
it is respecifully prgyed et Wis Hou'ble Court mey
be pleeased W sigy e operation of impugned order &s
T conlained in Aunexure No, 440, during @We pemdeicy of
we gbove noted writ pevition,

- T S D WD G @O ws TS WD S e G TS G N S WS @ O o

pucknow, dated
15,2, 1983 - Coumsel for the Petitiomer
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In the Central Administrative Tribumal at Alléhabad,

Circuit Bench, Lucknows

- é} 29

Misc. Application No. of 1990. ;
S
Union of India & Others  «eeee ssdui Applicant., &/
In

Registration No. T.A. 1128 of 1983 (L)

Prahlad Chandra eeeee ceses Petitioner
Versus,

Union of india and others .seees esses Respondents.

Application for condonation of Delay indggling_CounteﬁJQggbmnﬂH>Cg¥£j‘

on behalf of the Respondents,
The applicant above named respectfully begs to submit zs under $-

1. That the counter aggkﬁgwdt could not be filed within the
prescribed time alletted by this Hon'ble Tribunal,

2. That on receipt of the para-wise comments, from the respondents,
W&
the draft counter was prepared by the counsel for the

respondents and the same was sent to the department for vetting.

3. That on receipt of the vetted counter eﬁ&&éazit the same uwas
typed and sworn by the respondent. Wmei~na Sappn-ef-the—sesunter
h33>EEGBw82PQ?dqBﬂ)ﬁhﬁ7ﬁnmﬁSeiziwa%he’aﬁglinantr

4, That the dudy swarn countsr ;;éibk;it is being filed without
any further delay.

S. That the delay in filing the Counter ;;*£955§t is bonafide,
not deleberate and is liable to be condoned,

Wherefors, it is, respectfully prayed that this Hon'ble
Tribunal may be plsased to condone the delay in filing the counter \tpL}
affidauit and the same may be brought on record.

Lucknow i>‘<d«f;>‘ l9/;

Dated ¢ 93~ ( Dr. Dinesh Chandra )
Advocate,
Counsel for the Applicant,




In the Hon'ble Central Administrative Tribupmal at Allahabad,

Circuit Bench, Lucknow. o9\

-

Misc. Application No. of 1990

on behalf of Respondents,

Union of India & others seccas cessae Applicant,

In

Registration No. T.A. 1128 of 1989 (L)

prahlad Chaﬂdra eevoe LR R s000s 0 pEtitiDnBl‘
Versus,

Union of India & Othsrs sess esese Respondants,

To,

The Hon'ble Vice Chairman & His Companion Members

of the aforssaid Tribunal,

The application of the humble applicant most respectfully showeth g

1. That full facts hava been given in the accompanying Counter E”JL}
AMphidapiit,
2. That for the facts and circumstances stated in the accompanying

Counter affidavit df is expedient in the interest of justice
that the Counter tt may be taken on record and the petition

may be dismissed with cost,

It is, therafore, most respectfully prayed that this
o N
Hon'ble Tribunal may be pleased to admit the accompanying counter

and to dismiss the petition with costs,

T> <\\ 5,3*}36

( Br. Dinesh Chandra )
Advocatse,
Addl, Standing Counsel,
Counsel for the Respondents,
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A In the Central administretive. Tribunal at pllehabad,
Circuit Bench, Lucknou,

A
COU NTER m&m\%lﬁ?uu BEHALF OF RESPONDENT Ne, 1 TO 3 ¢

In.

Case No. TeAe 1128 of 1989 (L)

Pprahlad chandra seesce _ eo0ec0e Petitioner

Versus.,

[%Q “, G "J % cé‘éubﬂw s Supdt, of post offices, Gonda, do

hereby soclemnly ‘affimm and state as under -

1o That the deponant is competent to &o—: the A&ﬁ&v&t

on behalf of &4l]1 the respondents,

Unien of India & Others esccte R.Spondeﬂ“o
I, ReSe Cingh, aged about ",;, years, sen ofq

2, That the deponant has read the petition filed by
gshri prahlad chandra and has unders tood the

contents thereof.

3e That the deponant is well conversant uith the facts

of the cese deposed hereinafter,

4, that it will be worthyhile to give 2 brief history

of the case as unhder :-

BRIEF HISTGRY OF THE CASE
On promoticn of shri vishnu putt Extra
Departmental pelivery Agent of Branch post pffice,

Belbharia to the post of pes tman, shri prahled
Chandre wes provided as subs titute by ghri yishnu

R 0 ¢ : b~ Dutt on his risk and responsibilities till a regular
. VL)//
e evccee 2.00

R




appeintment on the post wes made, Shri Prahlad Chandra
tock over charge as EDDA on 26.7.82, The vacahcy was
notified through public advertisement (Annexure -

the affidavit) on 21.8.82. In response to the said
advertisement Six applications including that of the
applicant and shri Navadin Gupta were received. The
applicabtons uere got verified through the Mail Qversear,
uRY Dhaneypur and on the basis of his report, shri Navadin
Gupta was found the most suitable candidate for the post
apd was appointed as EDDA, Belbharia, Consequently the
;gikéggﬁ;di arrangement engaging shri Prahlad Chandra as
'gubstitute! of ghri yishnu putt imnigot aside, shri
Prahlad Chandra wes relieved of the charge on 27, 1.83.
Feosling aggrieved, Shri prahlad Chandra filed a yrit
Petition in the Lucknow Bench of the Hon'ble High court
of Judicature at pAllahabad which has now been transferred
to the Hen'ble Tribunal for disposal. It may be mentioned
that shri Navadin Gupta has been working as EDDA, Belbharia
since 27.1.83.

PARA-YISE COMMENTS

Se That the contents of para 1 of the yrit petition

are admitted.

6. That the contents of para 2 are denied. The vacancy

wes advertised on 21.8,82 (Copy filed as ﬁ""'“”rB“R'EID°

Te That in reply to para 3 it is stated that minimum
educational qualification for EDDA was VIII standard
(Matriculation or equival ant may be preferred). It
is also indicated in the aaeqﬂtmant Instructions that

EDDA may, as far as possible, reside in or near the place

p:;/fzzgjgzﬁ _. of their work. There is, however, no provision for
Q QL"/\ e LE R B BN 3000




8.

9.

0.

11

12,

13

14,

5.

giving preference to candidates belonging to

backward classes,

That the contents of pares 4 are denied. The
applicent was not selected for the post of EDDA.
He wes merely a substitute of ghri Vishnu putt and

worked on kis risk and respomnsibility.

That the contents of the para 5 are admitted. The
petitioner joined as a substitute of ghri vishnu
putt on 26,7.82,

That in reply to para 6 it is stated.that the

Vishnu putt from 19,2,79 to 30.4.79,
That the contents of para 7 @eed no comments,

That in reply to para B it is submitted that the
petitionnrvuorkqd‘as a 'substitutg‘ of shri vishnu
putt on his risk and respongibility and worked

as such tRe till a regular incumbent us=s appiinted
af ter follouing the prescribed method of recruitment
for the said post;

That the contents of para 9 and 10 are
admitted,

That in reply to para 11 it is submitted that the
peti tioner worked as a 'substitute‘ provided by
shri vishnu Dutg. There was8 No provision for
giving preference to a 'substitute' at the time

of regular selection for appointment,

That the contents of para 12 are Dot admitted
and hence denieds The selection af for the post of
EDDA, for which the petitioner was also a candidate,

was made in accordance with the prescribed

LA B N B B J a..IO




6.

17

18

19.

20,

21.

Lucknow

Dated

A )

procedure and there had be¢n no foul play as

alleged.

That the contents of para 13 & 14 are dsRiss

devoid of facts and are denied.

That in reply to para 15 and 16 it is submitted
that the petitioner was nNever selected for the post
of EDDA. He worked as a "substitute' only, The
ques tion of framing any chargesetc, against him

was nNot called for as the applicant was only a

substitute' of shri Vishnu puttamd il o lhe woolks
annd oo oo Uty 3y Sl Vi koo Dl

That in reply to the contents of para 17 it is
stated that the petitioner applied for the post of
EDDA in response to the advertisement and ygas

considered for appointment but the other candidate

viz, RxaR Respondent No., & wss found more suitable

for d!bltﬁ¥nﬂt'

That in reply to para 18 it is stated that the :
Recruitment B@structionsdo not provide any prefersnce
for backward classes, neither any weightage is to be

given for prenisism previous eXperianci.

That the grounds mentioned in the petition have been
adequately deal with in the submission made in the

above paragraphs,

That in vieu of the submissions made in the above
paragraphs, the petition is not tensble in fact and
law, it lacks merit and is liable to be dismissed

with costs,

“we

I@ i 3.\‘(‘- onan to

L 1]

¢ Loal,
]

contde cee Res
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VERIFICATION

I, the above named deponant do héreby verify that the
contents of paras Ll of this affidavit are
true to my personal knouledge and those of paras &« & >(
are believed by me to be true based on records and =s per
legal advise of my counsel. That nothing material facts
hgs been concealed and no part of it is false, s0 help me

Gode

signed and verified this the /8 day of Nei

1990 within the court compound at Lucknouw.

Lucknouw; ﬂb
0L

pDated @ 3-9e Deponan

L1

I identify the deponant yho hs
signed before me.

}.QL,»4”>

Advocate.

solemnly affiﬁmed by the Apona t
at a.a./p;m. who hss peen identified
by shri f s Advocate, High

court of Lucﬁnou Bench;/

1 hév; satisfied /myself by examining the
deponant uﬁﬁ Rax BEBER XMBREXR saxhyx unders tands the
contents qfthis affigavit qﬁigh hz been read over
and axpla{ned to him by me.
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